
IN THE CE!:lTPP..L ADMINISTP,Il, TI VE TP IEUW\L 1 LTAI PUP BEl1CH 
1 

J AI PUP. 

c. P. l'.J.:, •. '3-1 I 9 ~ Dt. of o~der: 12.9.1995 

Gamaliel Paul P12titioner 

Vs. 

Shri P.Pavind~a & O~s. P·=-s po nd•:o n t s 

Mr. 3. I~uma~ Counsel for petitioner 

Mr.Manish Ehandari Counsel for the respondents 

CORAM: 

Hon 'bJ.,::; 1\1~. Go.~::.al I~r ishna, Vice Chairman 

Hon'ble Mr.O.P.Sharma, Member(Adm.) 

PEP HON'BLE MP.GOPAL FRISHNA, VICE CHAIPMAN. 

Petitioner Gamaliel Paul has filed this Contempt 

Petition under Sec.l7 of the Administrative Tribunals Act, 

1985, read with the C9ntempt of Courts Act, 1971 on the ground 

that the respondents i~ not giving the notional fixation to 

him for the purpoae of pensionary benefits and by not making 

payment of 50% of salary for the intervening period, hava 

wilfully di2obe~ed the directions of the Tribunal issued in 

T.A.No.S~0/86 dated ~-1~.1993 and have as such committed 

contempt. 

hava perused tha records. It is borne out from the reply of 

the respond=-nts that in compliance of the aforesaid judgment, 
' \ 

the applicant has not only been given the ben~fit of salary 

but his pension has also been refixed in accordanc=- with the 

directions of the Tribunal. The petitione~ has been advie~d to 

directions of the Tribunal have been fully complied with and 

the~~ is no disobedience on th~ part of the respondents. 

3. The Contempt Petition is, therefo~e, dismissed. Notices 

issued a~e discharged. 

(O.P.Q,J) ~C-k 
( Gc:•pctl I~rlishna) 

Member(A) Vice Chairman. 


